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D-2, Sector-1 ,

( By Advocate:
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Thursday, this the 31st day of October, 20Oz

Hon'b1e Shri Justice V.S.Ag6arwal, Chairman
Hon'ble Shri S.A.T. Rizvi, Member (A)
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. AppI icant

Ve rsus

Union of India
Ministry of Finance
Deptt. of Economic Affairs
North BIock, New DeIhi
Through its SecretarY

fndia Govt. Mint
D-Z Sector-1, Noida
through its G.M.

. . Respondents

oRDER(oRAL)

Shri Justice V.S.Aggarwal:

Learned counsel for applicant does not press

present application and states that, if so advised,

would administratively seek the redressal of

grievances.
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\ 2, Allowed as prayed. Subject to aforesaid, OA is

dismissed as withdrawn.
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